
Cont Case No. 19 of 2014 
IN WP(C) No. 226 of 2014 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
13.10.2014 
 

 

Learned counsel for petitioner prays for and is 

granted a week’s time to seek instruction. 

List thereafter on 20.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 6 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

With the consent of learned counsel for respondents, 

learned counsel for petitioner prays for one week’s time on 

the ground that learned senior counsel Mr VK Jindal 

engaged to argue the matter is not available due to 

personal difficulty. 

List thereafter on 21.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 8 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

Learned counsel for respondents prays for and is 

granted further one week’s time to file reply. 

List thereafter on 21.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 9 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

Learned counsel engaged to argue the matter is said 

to be in personal difficulty. 

List the matter after one week on 17.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 12 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

Learned counsel for State prays for one week’s time 

to make available the documents connected with detention 

order and further proceedings.  He shall also submit the 

case law as to whether in terms of Section 3 of MPDA, if the 

detention order is not approved, within 12 days the 

detention would still be sustainable. 

List thereafter on 21.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 193 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

Learned counsel for State prays for and is granted 

two weeks’ time to keep the record available for perusal by 

the Court at the time of hearing, if so required. 

List the matter on 27.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 216 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

Learned counsel for petitioner prays for and is 

granted two weeks’ time to file rejoinder. 

List thereafter on 28.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 259 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

Learned counsel for petitioner prays for and is 

granted a week’s time to seek instruction. 

List thereafter on 20.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 336 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
13.10.2014 
 

 

 Heard Mr AS Siddiqui, learned counsel appears for 

petitioner, Ms QB Lamare, learned counsel, represents 

GHADC and Mr K Paul, learned counsel, is present for 

respondent No. 4. 

Learned counsel for respondents pray for and are 

granted two weeks’ time to file affidavits-in-opposition. 

List thereafter on 27.10.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 


